
a

I)L-(N)01/ti007/1001_t7

EFEW#ffitrEF$
Q.lte (5 o* ettp, of Sadle

..-...._.., _t t1'r, tu *+,r,,o,"+irrn 
f r,ei-.-

*EW pELg iuast! [tARCH 28, 2017ICIIAt.l,Rr ?, Dte 1s.orcel

w tri'r i frl 5edc+r A vm tfwe* t" q-5 q6nffi 6 * q;; E+ I .

Separatc paging is gircn to this part i! ord.r that it nray be filed as a separatc contpllation.

EXTR,A.ORDINARY

i{Fl u_E!_g 1

PART tt _ Sectior I
ITRrqR t trqTftrd

PLDLISI{ED BY AUTTIORITY

{' 6l
No. 6l
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N e w D elh i, t he 2g th tvl a rt tr, 20 l.l l C h a it ra.t. 1939
The tbllowing Acr of parlinmen
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THE I\{ATERN'ITY BEi.\EFIT (,{\,IENDIIENT) ACT, 20 I 7

\..d.. _..,t7

(SdI?.)

ou tLtd

127 rh A4arch,20t7.l

A n Act fufther to amend the Matefnity BenefitAct, 1961.
Br: ir emcted by pafliament in rheSixty-eighth yerrof the Republic o ndia as follows:_
l. (l) This Act may b€ called the Matemity Benefit (Amendnent) Act, 2017. snun uu. nu(l
(2) lt shallconle into tbrce oDsuch date 0s theCentnl Government may, by notificalioo cornmrnccocrjr.

in the OfficialGaze e. appoint :

F ovided that difltrent dates rndy be nppointed for dilferent provisious of this Acr andany.reference in any such provision ro.rhe com.r"".";.;;;;i;i;isha be consh.uecl xsr rerelence to the coming inro force of that provision.

5tofle6t. 2.ln the Matemiry Bell,llilllnl, (herei0after referrcd ro rs the principrlAcr), in en,cnarlcnrsection 3, after clause (&), the follorving clause sttu be insc,fea, namcty:_ of sccrion :.,(ba) .,comdssj:llj,morhe/, 
means a biological morher who uses her egg rocreate an emblyo implanled in anv other wornan:,.

3.In the principalA{t, in section 5,-
(A) in sub-secrion (J) -

0) tbf the wolds ,.tlvelve 
w€cks of which Dot more th:ln six weeks,,, thc

of secrioi 5.
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sh all bc substi lutcd:

(ii) after sub-section (J) and before thefirst provis0, tlte follo\ying proviso
shall be insened, namely:-

"Provided that the maximum period entitled to mliemilyberefit by
a woman having two or more thon two $urviviflg childrcn shall be hvcl.,/e
lveeks of lyhich nof more than six weeks shall precede the date of he; ': ' ,-: ,'- ,

cxPectcd delivcrY;": -- --r':':t' '
'(it) 

in the fi$t proviso, for rhe words "Provided thar", the words ,.providJ

further that" shall be substituted;

(iq in the second proviso, lbr the vords "Provjdcd further th!t", thc
words "Provided also thar" shall bc substituled..

(B) after sub-section (3), thefollowing sub-sections shall be i nserted, namely:-

"(4) A\{omd[ who legally.ldopts a child be]ow rhe {ge of thfee monthsor
a commissioning mother shrll bc entitled to natemitv bcnefir for a period of
twelve weeks from the date the child is handed o$er to lhe adopting mother or
the comnrissioning mother, as the case lnfly be.

(5) [n case lvhefe the naturc of vork ossigned to a $oman is ofsuch nature
that she nlly \'/ork fron homq the employer mayallow her todo so after avdling
of the naremity benetit tbr such period and orr such conditions as the employer
and the womar may muiurlly a$ee.",

4,Inthep ncipalAct, after section ll, the following seriion shall be inserted, naonly:-

"llA. (/) Every esftblishmcnt having filty or nore employees lhnll have rhe

facility ofcr€che rvithin $uch distance as mtrI be prescribed, cither scparately or along
with common facilities r

hlvided that the eDployer shall sllow folr visias a day to the creche by the
rvoman, which shall also include the interval tor.est allowed to her.

(2) Eve.y establishment shall inrilrate in Nritin!: and clectronically k) evcr)
w0man at the tinle ol hcf iuitial iippointme rt lelardirrq evelv bcnclit avlillblc undel
rlle Act.".

DR. G NARAYANA RAru,
SecretaD to the Gofi. of hdia.
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